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INTRODUCTION 

I, the Chairman of the Committee on Papers Laid on the Table. 
having been· authorised by the Committee to present this Report on thek' 
behalf, present this their Tw~lf1;h Report. 

2. On examination of certain papers laid on the Table of Lok Sabha 
during the Second to Fourth Sessions (Eighth Lok Sabha), the Commit-
tee have come to certain conclusions in regard to delay in laying of 
Annual Reports and Audited Accounts of the (i) Jute Manufacturers 
Development Council, Calcutta for the year 1983-84; (ii) National Jute 
Manufacturers Corporation Limited for the year 1983-84; (iii) Small In-
dustry Extension Training Institute, Hyderabad for the year 1983-84; and 
(iv) Indian Law Institute for the period from 1-7-1983 to 30-6-1984. 'The 
conclusions of the Committee are embodied in the Report. 

3. On 6 October, 1986, the Committee took evidence of the represen-
tatives of the Ministries of Supply and Textiles and Industry on the ques-
tion of delay in layid& Annual Reports and Audited Accounts of the (i) 
Jute Manufacturers Development Council, Calcuta for the year 1983-84; 
(ii) National Jute Manufacturers Corporation Limited for the year 
1983-84; and (iii) Small Industry Extension Training Institute, Hyderabad 
for the year 1983-84. 

4. The Committee wish to express their thanks to the officers of the 
Ministries of Supply and Textiles and Industry for furnishing information 
desired by the Committee. 

S. The Committee considered and adopted this Report at their sitting 
held on 4 March, 1987. .' 

. 6. Statement showing summary of recommendations/observations made 
by the Committee is appended to th.e Report (Appendix). 

NBWDELHi; 
4 MQl"Ch, 1987 
13' PhDlguna, 1908 (S) 

M. V. CHANDRASEKHARA MURTHY. 
ChairmIln, 

Committee on Papers Laid on the Table. 

(v) 



CRAPI'ER I 

"DELA yo IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF JUTE MANUFACTIJRERS DEVELOPMENT 

COUNCIL, CALCUITA FOR TIlE YEAR 1983-84 

The Annual Report and Audited Accouilts of Jute Manufac~s 
Development Council, Calcutta for the year 1983-84 were laid on the 
Table of Lok Sabha on 10 ~ay, 1985 alongwith a copy oil 'Review'. 

1.2 In ternts of the recommendation of the Committee on Pape~ Laid 
on the Table made in paragrap~ 4.16 of their Second Report (FIfth Lot 
Sabha), these documents were required to be laid on the Table of Lok 
Sabba by 31 December, 1984 i .. e. within 9 months of the close of the 
acc:owiting year. Thus the period of delay involved in the above case was 
more than 4 months. 

1.3 In the Delay·· Statement, the reasons for delay m laying the 
Annual Report and Audited Accounts had been explained as under : 

f'The Jute Manufacturers Development Council. is tht;' funding 
agency for research and development activities in the Indian 
Jute Industries Research Association (UIRA) and Jute Tech-
nological Research Laboratories (JIRL). The Council has 
also a market promotion office at New York. The reports of 
the above two Re~~h Institutes as regards their activities 
for the ye~ are therefore, required to be ineoIpOrated in tho 
Ammal Report of th~ Council. The accounts of the market 
promotion office !t New York is also incorporated in tho ac-
counts of the Council. The delay in preparation and submis-
sion of the Annu~ Report for 1983-84 is on account of the 
following reasons :-

(i) Delay in receipt of performance report from Indian Jute 
Industries R~h Association. 

(ii) Delay in receipt of performance report of Jute TecbD.olo-
gical Research Laboratories. 

(iii) Delay in receipt of audited accounts of the market pr0-
motion office at New York." 

1.4 The Ministry of Supply and Textiles were requested on 17 May, 
1985 to furnish information about the dates when (a> Performance Re-
port from Indian Jute Ind~stries Research Association was· recclved; (b) 
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Performance Report from Jute Technological Research Laboratories was 
received; (c) Audited Accou!lts of the market promotion office at New 
York were received; (d) the AnJ!Ual Accounts were compiled and ready 
f4r auditing; (e) the Annual ~nts were given for auditing; (f) the 
final audited accourits were received; (g) the Annual Report and Audit-
ed Accounts were sent for translation into Hindi; (h) both the Annual 
Report and Audited Accounts were adopted and sent for printing and (i) 
the corrective steps taken/proposed to be taken by the Ministry for tina-
lisation of Audit Reports and Audited Accounts and their laying on the 
Table of the House in time in future i.c. within nine months of the. close 
of the accounting year as recommended by Lok Sabha Committee on 
Papers Laid on the Table earlier. The Ministry furnished on 30 May, 
1985 the following information ;-

" (a) Performance report from Indian J ute Industries Research 
Association was ~ived on 15-12-1984. 

(b) Performance Report from Jute Technological Research Labo-
ratories was received on 24-1-1985. Since this was received 
late this could not be included in the A~ual Report. 

(c) Audited Accounts of the Market Promotiop Office at New 
York were received on 26-11-1984. 

(d) Annual Accounts of JMDC, Calcutta were compiled and made 
ready by 15th September, 1984 but could not be finalised 
without incorporating Accounts of the New York Office • 

(e) The Annual Accounts were given for Auditing on 11-2-1984. 

(f) The Final AUdited Accounts were received on 8-1-1985. 

(g) The Annual Report and Audited Accounts were sent for 
Translation into Hindi on 9-1-1985. 

(h) Both the Annual Report and Audited Accounts were approved 
on 8-1-1985 and sent for printing on 9-1-1985. 

(i) The Ministry of Supply &. Textiles have already impressed 
upon Jute Manufacturers Development Council, Calcutta the 
need for finalisation of the accounts in accordance with the 
statutory requirements. They have also been asked to lay 
down a strict time schedule for completion of accounts. Jute 
M.aDu.tacturers Development Council has been asked to draw 
up the time schedule in consultation with the Audit Authorities 
for completion of all formalities." 
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-1.5 At their sitting held on 11 September, 1986, the Committee on 
Papers Laid on the Table considered the reasons given by the Ministry of 
Supply and Textiles in regard to delay in laying the Annual Report and 
Audited Accounts of the Jute Manufacturers Development Council, GJl-
cutta for the year 1983-84 and decided that the representatives of tbe 
Ministry might be called to appear before them to expl~in the dalay. 

1.6 At the sitting of the Committte held on 6th October, 1986, the 
representatives of the Ministry of Textiles appeared before the Committee 
to give oral evidence on the subject. 

1.7 On being asked to explain the reasons for the delay of more than 
4 months in laying the Annual Report and Audited Accounts of the .[ute 
Manufacturers Development Council, Calcutta for the year 1983-84, the 
Secretary (Textiles) informed that the delay was mainly due to the time 
taken in getting the reports and accounts from the field offices of the 3 
organisations under the Council including one located abroad. . 

1.8 With regard t~ compill!-tion of accounts for the year 1984-85 the 
witness stated that thougli the accounts from the three field organisations 
had been received, the delay in compill!tion was due !o the fact that the 
J ute Manufacturers Development Coun~il had since started functioning 
under an Act whereby their accounts had to be audited by' the C. & A.G. 
The C. & A.G. had desired the accounts to be submitted in the 
new format. This was now being attempted and hen~ there was a likeli-
hood of delay in submissjon of the accounts for the year 1984-85. Fur-
ther, the financial year of the Corpora,tion had now been changed from 
July to June. in accordance with the jute crop pattern. 

1.9. The Committee regret to note that the Annual Report and Audited 
Accounts of the .Jute Manufacturers Development Council. Calcutta for 
the year 1983-84 were laid on the Table of the House with tke delay of 4 
months and the Annual Report and the Audited Accounts of the CoulK:iI 
for the year 1984-85 which in terms of the recommendation of the Com-
mittee on Papers Laid: on the Table contained in para 4.16 of their .Secoud 
Report (Fifth Lok Sabha), should have been laid iOn the Table 
of the House by 31 December, 1985, have not so far been laid. The delay 
iu finalisation of the Annual Report and Audited Accounts for the year 
1983-84 was on account of delay in receipt of (i) perfonoance report'i from 
Indian Jute Industries Research Association (IJIRA( and .Jute Technologi-
cal Research Laboratories (.JIRL); and (ii) Audited Accounts of the Market 
·Promotion Office at New York. The Committee feel that no concerted 
.ort seems to have been made by the Council to collect the required docu-
JDeIIts from die d1ree field offices and tbat tbey were allowed to take their 
own time to furnish the said documents to them. 



1.10. The Committee tnst that hencefortb the Jute'ManufachuW'S 
J)e"eIoplllellt CondI, Calcatta wiD make sincere efforts to collect die doaa· 
III8IIIs from dleir field oftices and finalise the Annual Reports and Audited 
~CCOIIIlts and SeDd them to die MiDistry for layiDg on the Table of tile 
lIoase widain the prescribed time limit of nine months from the close of 
the aceoantiIIg years. In order to achieve the desired result on this accOllllt, 
the ColIIIIIiUee urge upon the Ministry of Textiles to draw up a time selle· 
dille for fiDalisation of repor15 and acCOUDts at difterent stages and make 
SOJDe senior 'Officer responsible both in the Ministry and the ConneD to 
watdI its adhereance. 



CHAPTER II 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
Aca>UNTS OF NATIONAL JUTE MANUFACTURERS 

CORPORATION LTD. F:OR THE YEAR 1983-84 

The Annual Report and Audited Accounts of the National Ju~e Manu-
facturers Corporation Ltd. for the year 1983-84 were laid on the Table of 
Lot Sabha on 10 May, 1985 along with a statement explainingthere~s 
for delay and 'Review'. 

2.2 In terms of the recommendation of the Committee on Papers Laid 
OD the Table made in paragraph 4.16 of their Second Report (Fifth·Lgk 
Sabha) , these papers were required to be laid on the Table of the HOQSe 
within 9 months of the close of the accounting year i.e. by 31 December, 
1984. Thus the delay in tbe p~sent case worked out to about 4 montbs. 

2.3 In the statement laid an the Table on 10 May, 1985, the reasons 
for delay bad been explained as uRder :-

"The Annual Report of National Jute Manufactures Corporation 
Ltd., Calcutta for the year 1983-84 was required to be laid 
before the House by 31st December. 1984 as its account.iJ¥ 
year ended on 31st Marcb, 1984. However, it bad not ~n 
possible to lay the Report on the Table of the House due to 
tile following reasons :-
(i) The finalisation of Accounts of the Company for earlier 

years 1980-81, 1981-82 and 1982-83 had been in 
arrears. Following are the dates of signing of the final 
ac:rounts by the CQgyltroller and Auditor Genet.al of 
India :-

YetIT' 
1980-81 
1981-82 
1982-83 

D«e 
20-4-1983 
24-10-1983 
2-6-1984 

(ii) The compilation of tb~ accounts for the six Units of 
NJ~C for the }'CIl!' 1983..804 could be. started only ~ 
adoption of the accounts for the year 1982-83 in June, 
1984. 

(iii) The Statutory Auditors submitted their report on 13th 
April, 1985 and the comments of t~ Comptroller and 
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Auditor General of India were received on 15th April~ 
1985. 

I (iv) The adjourned Annual General Meeting of the Company 
was· held on 16th April, 1985 at short notice to consider 
and adopt the accounts. 

In view of the position stated in para 1 above, the Annual Report 
of the Company could not be laid before the House earlier." 

2.4 On an enquiry made in May, 1985, the Miriistry of Supply and 
Textiles (Department of Textiles) stated that the Annual Accounts were 
compiled and given for auditing in Dec~mber, 1984, the final audited ~
counts were received on 13th April, 1985, both the Annual Report and 
Audited Accounts were adopted and sent for translation/printing on 16 
and 17 April, 1985 respectively. 

2 .. 5 As regards corrective steps taken/proposecj to be taken for fina-
lisation of Annual Report and Audited Accounts and their laying on the 
Table of the House in time in future, the Ministry stated as under :-

"The finalisation of accounts of Corporation for the year/years 
1980-81, 1981-82 {tad been in arre~. following are the 
dates of signing of the final accounts by the Comptroller and 
Auditor General of India 

Year 

1980-81 
1981-82 
1982-83 

Date 

20-4-1983 
24-10-1983 

2-6-1984 

Delays in finalisation of accounts were due to initial problem of non-
availability of proper records and d.!lta for some of the uni~. 
Tht: Ministry has impressed upon the Corporation, time alld 
again the necessity. of completion of accounts in time so that 
the Annual Report of the Corporation could be laid on the 
Tables of both the Houses of Parliament on time. There has 
been considerable improvement in the matter and this can be 
seen from tlle foIIowiM table :-. 

Year Date on which the Annual Report of 
NIMC wo; laid on the Table of Lok Sabha 

1980-81 29-7-1983 
1981-82 16-12-1983 
1982-83 10-8-1984 
1983-84 10-5-1985 
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For the year 1984-85 Letter of appointment of statutory auditor .. 
by the p.,npany,lo.aw Board issued vide their . letter dated 25th 
July, 1985. Immediately thereafter Corporation has request-
ed the Joint Statutory Auditors to start statutory audit for 
1984-85 and it is hoped that the Annual AccoUIlts and Audit 
Report for the year 1984-85 would be finalised this time much 
earlier." 

2.6 At their sitting held on 11 Septembc;r, 1986, the Committee on 
Papers Laid on the Table considered the reasons given by the Ministry of 
Supply and Textiles (Department .of Textiles) in regard to delay :n layq 
the Annual Report and Audited Accounts of the National Jute Manu-
facturers Corporation Limited for the year 1983-84 and decided that the 
representatives of the Ministry of Supply and Textiles might be called to 
appear before them to explain the delay. 

2.7 At the sitting of the Commit~e held on 6 October, 1986, the re-
presen~tives of the Ministry of Textiles appeared before the Committee to 
give oral evidence on the subjct. 

2.8 The Secretary (Textiles) stated that the Annual Report and Audi-
ted Accounts for the year 1984-85 were laid on the Table of the Ho.qsc 
on 7 May, 1986 with a delay of 5 months in view of the changes in tlte 
constitution of the Corporation. According to him, the Corporation had 
been constituted in the year 1980 and the delay in submission of their 
accouni" was due to the deJay in appointment of Auditors, valuation of 
stocks etc. 

2.9 The representative of the Ministry agreed with the suggestion of 
the Committee that it was essential on the part of the Ministry to coordi-
nate the matter with the offiee bearers of he organisation and to impress 
upon them the desirability of identifying the stages for delay with a view 
to submit these documents to the Parliament, as stipulated, within 9 
months of the close of the Finan~ia1 year. He promised to watch the pro-
gress of this matter and monitor the work of the Corporation in this regard . . 

2.10 'The Committee note that the Annual Report and Audited 
A«ollDts of the National Jute Manufacturers Corporation Limited for the 
year 1983-84 were laid on the Table of Lok Sabba with the delay of aboat 
4 months and these documents for the subsequent year 1984-85 were laid 
with the delay of 5 months. 'The Committee also note that the docmneats 
of the Corporation for the year 1983-84 could not be laid on tbe Table of 
tbe House in time as the finalisation of the accounts of the Corporatioa for 
earlier years i.e. 1980-81, 1981-82 and 1982-83 bad been in arrears. De 
compilation of acconnts for the year 1983-84 could bence be started 08ly 
after adoption of the accounts for tbe year 1982-83 in Jnne, 1984. De 
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Co ittee r.rthu DOlle dud tile delay ill finaljsption of aecOlllds was 
...... to tile .... probIeIII of ao .... vailalJUity of proper recoNs •• 
..... 0( I08Ie of die 1IIIif5. 

2.11 TIle C.....wee find that there luis .... a delay on tile part of 
die GovenIaeRt ill tIae ....aer, year .... year I11III the MiIIistry had not 
tried to identify the stages of delay or to take positive seeps to rectify tk 
positloD. TIle Committee also gather the impression from tile ehaiIl delay 
.... tIae MiDistry of Texdles bad taken a very complacent aaitIIde .. 
die -.Iter 01 submittilll daese documelds on the Table of the House In tbDe. 
S...... .......ers to ..e Corporation without conclnsive action was BOt 
S1dIdmt. The Commjttee are cOllStrained to observe that the MiIIistry bad 
dealt with this matter in 8 very casual manner and bad not gaidecl the Cor-
portion properly. 

2.11 The COIIUIliUee urge the Ministry of Textiles that they sltOlll', 
ill COIISIIbtion with the National Jute Manufacturers Corporation Lilalted 
cIraw ap 8 time scbedale for completing aU the formalities like co~ 
of 1oCCOIIIds, their _ditiag, translation, printing, adoption of Aanual Re-
ports and Audited Accoants by the Corporation and laying the 88JDe 011 

tile Table of the Hoase, within Dine months of the close of the acc:0IIIItiIIg 
year, as recommeDCled by the Committee on Papers Laid oa the T_ ill 
pllf8ll'llPh 4.16 of their Second Report (Fifth Lok Sabba) presented to Lok 
SabIIa oa II May, 1976. 1be Committee also recommend that the MiIIis-
try of Textiles should keep 8 close watch on the finalisation of the doca-
me'" u per time schedale and impress upon the Corporation to fIInIiIh 
thOle documents to them well in advance oi the stipalated period for layillg 
_ tIae Table of the ~. 



CHAPTER DI 

DELAY IN LAYING TIlE ANNUAL REPORT AND AUDl11ID 
ACCOUNTS OF TIlE SMALL INDUSTRY EXTENSION TRAINING 

INSTITUTE, HYDERABAD FOR TIlE YEAR 1983-84 

The Annual Report and Audited Accounts of the Small Industry 
Extension Training Jpstitute, Hyderabad for the year 1983-84 were laid 
on the Table, of Lok Sabha on 23 July, 1985 along with a copy of 
'Review'. 

3,2. In tenns of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 3.5 of their First Report (Fifth 
Lok Sabha), these papers were required to be laid on the Table of the 
House within 9 months of the close of the accounting year i.e. by 
31 December, 1984. Thus the period of delay ip laying the Annual 
Report and Audited Accounts of the Small Industry Extension Training 
Institute, Hyderabad for the year 1983-84. comes to nearly 7 months. 

3.3. In the Delay Statement, the reasons for the above delay bad 
been explained as under: 

"The Annual Report. Apoual Accounts and Auditor'S, Report 
thereon for the year 1983-84 in respect of the Society could 
not be laid 011 the Table of the House within the stipulated 
period because the General Body vetted the Report on tOOl 
May, 1985." 

3.4. On enquiry from the Ministry of Industry (Department of Small 
Scale Industries) in July, 1985, it was stated that the Annual Ac:coupts 
of the Institute were compiled on 6-7-1984 and were made available to 
tho Statutory Auditors for auditing on 18-7-1984. The final Audit Report 
was received on 15 July, 1985. The Annual Report was taken up for 
translation on 28th November, 1984 whereas tbe audited accounts ~ 
tat'll up for translation on 20 January, 1985. Thereafter, the Annual 
Report (English version) was taken up for printing on 20 January, 1985. 
The English version of the Annual Report and Audited Accounts were 
sent to the Ministry for laying them. on the Table of the House on 17 May, 
1985. The Hindi versions were sent in June, 1985. 

3.5. As regards corrective steps taken by the Ministry for timely 
representation of the documents, it was stated that it would be ensured that 
the meetings of the Governing Council and the Gener;tl Body are con\'m-

9 
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ed by NISIET, Hyderabad, in time, so that the Report/Accounts of the 
Institute are laid on the Table of tha House withip the stipulated time, in 

, future. 

3.6. At their sitting held on 11 September, 1986, the Committee on 
Papers Laid on the Table considered the reasons given by the Ministry 
of Industry in regard to delay in laying the Annual Report and Audited 
Accounts of the ltOStitute for the year 1983-84 and decided that the 
representatives of the Ministry of Industry might. be called to appear 
before them to explain the delay. 

3.7. The Committee took evidence of the representatives of the 
Ministry of Industry in the above matter at their sitting held on 6 Octo-
ber, 1986. 

3.8. The Additional Secretary in tlie Ministry of Industry who was 
close to the Development Commissioner, Small Scale Ipdustries, informed 
the Committee that the Institute was a grant-in-aid society under the 
Mmistry of Industry set up for the purpose of training officials of the 
various agencies of the Centre and State Governments for promotion of 
small industry in the couptry. The idea behind registering it under a 

. Society wa.s to allow a degree of independence and :O.exibility in its func-
tioning. 

3.9. The Committee were also informed that the Society had been 
in existence since 1962 and was given the. status of a natiqnal institute in 
the year 1984, with concomitant chances jp its composition, legel of the 
g9veming council and the executive .of the Society.. In view of the top 
level management dertaip problems had arisen resulting in delay in oom-
pilation and auditing of their accounts for the year 1983-84. It was also 
stated that the meetings of the Governing Council consisting of eminent 
persons could not be convened for walnt of quorum.. This has, however, 
been taken care of now by amending the rules and regulation on the 
question of qvorum. However, for the year 1984-85 the Annual Report 
and Audited .Accounts had been laid i,l} Parliament on 8-4-1986 with a 
delay of about 3. months and the report and accounts for the year 
19~:'-86 had been pJOCCssed for presentation to Parlianient during, the 
next Session. 

I 
3.10. lhe Committee pointed out that the Society hadnot, laid the 

statement of reasons for the delay jp laying the documents on. the Table 
of the House, for the information of the Members of Parliament and 
further serious attention had not been paid to compile the accounts well 
in time. The representative of the Ministry agreeing with the remark. of 
the Committee assured that every step will be taken by them to present 
these documents before Parliamept well in time. 



3.11. The COIIIIDiUee note that the Auul Report aad Audited. 
ACCOIIIds 01 the SmaB Industry Exteasion TraiDiDg 1DStitate, Hyderabad 
for the year 1983-84 were laid on the Table of Lok Sabba with die delay 
01 about 7 months and these documents for the year 1984-85 were laid 
with the delay 01 more thaa 4 months. The COIIIIIIittee find fnmI the 
iDf01'lQ8tion famished by the Ministry of Indnstry that the dOCUlelds for 
the year 1983·84 could not be fiDalised and presented to the House in 
time because of the changes in the composition of the IIIstitute's Govern-
ing CoaneU and the Executive CODDdl. Another factor that led to the 
delay was that the meeting of the General Body could not be held in 
time. The Committee feel that the reasons identified for the delay in 
"ying the ADDuI Reports and Audited Accounts for 1983-84 shoald have 
been looked into and remecUal measures taken to ensure. tlaat the doca-
meats for the subsequent year 1984-85 was preseud. to ParliameDt 
withi)ut aoy delay. The Ministry had also failed to lay the delay statemeJd 
before the House explaining the reasons for not laying the dotamen .. 
widlin the stipulated tbne. The Committee regret to BOte dlat neither the 
Mblistry nor the Iostitute were serious in adhering to the recommendatioas 
of the Committee on Papers Laid on the Table made ia para 3.5 01 their 
First Report (Fifth Lok Sabha) for presentatioll of these documents within 
9 months of the close of the Ilci:ounting year. 

l.U. The Committee trust that as promised to them by the represen-
tatives of the Ministry 01 Industry, the Ministry would be vigilent in the 
matter in future and ensure that all formalities including the meeting of 
the General Body of the Iustitate are completed weD In advance so th.t 
the ADDD81 Reports, Audited Accounts and the 'Review' could be laid 
011 the Table of the House withiD. nine months of tile close 01 the IlCCOIIIl6-
iDR y.w. 

~103l LSS/86 



CHAPTER IV. 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUN'I'S OF THE INDIAN LAW INSTITUTE FOR THE PERIOD 

FROM 1-7-1983 TO 30-&1984 

The Annual Report and Audited Accounts of the Indian Law 
institute for the period 1-7-1983 to 30-6-1984 were laid on the Table of 
Lok Sabha on 17-12-1985 along with a statement explaining the reasons 
for delay. In terms of the recommendation of the Committee op. Papers 
Laid on the Table made in paragraph 1.12 of Second Report (Sixth· Lok 
Sabba), these papers were required to be laid on the Table within 9. mo .... ths 
of the close of the accounting years, i.e., by 31 March, 1985. Thus, the 
peliod of delay involved in the present case cam~ to more than 8f months. 

4.2. In the statement, laid op the Table on 17-12-1985 the reasons 
of delay in laying the Annual Report and Audited· Accounts bad been 
explained as under: 

"The Committee on Papers Laid on the Table (1977-78)-(Sixth 
Lok Sabha) had in its Second Report recommended that duly 
.audited annual accounts, etc., of the various bodies/insti-
tutions to which gra-nts-in-aid are made by the Government 
should be laid on the Table of both the Houses of Parliament. 
This ~jstry has been giving grant-in-aid to the Indian Law 
Institute'since 1957-58. 

2. Accordipgly, Annual Repo~/ Audit Report of the Indian Law 
Jnstitute for the year 1983-84 is now being laid on the Ttable 
of the House with the requisite number of copies of both the 
EDglish and Hindi versions. 

3. These reports could not be laid on the Table of the House 
earlier due to the delay in obtaining sufficient num~r of 
copies ot.-both the English and Hindi versi<flS from the insti-
tute. The Institute had no arrangements of its own to trans-
late such reports into Hindi. This has been arranged through 
other &gC?Dcies and hence the delay. . 

4. The delay in laying the Reports on the Table of the House 
is~" 

4 .. 2. While givillB additional information to the Committee the 
Ministry of Law and Justice, in their ~mlJDication dated 3 February 
1986, informed as under:- • 
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"1. No review was laid along with the Annual Report and Au~
ed Accounts of the Indian "Law Institute as the recommenda-
~ion of the Committee on Papers Laid on the Table made in 
paragraph 1.12 of the Second Report (Sixth Lok Sabha) does 
not lay down that a review of the working of the Institute 
has also to be laid on the Table of the Houses along with 
the Annual Report and Audited Accounts of the Institutions. 
This Ministry was accordingly not aware of the iltstructions 
under which such a review has also to be laid along with the 
reports. The Lot Sabha Secretariat were contacted and they 
ha:ve invited our attention to para 4.18 of the Second Report 
(Fifth Lot Sabha) of the Committee on Papers Laid on th~ 
Table. This particular p~a relates to the working of the 
Government Companies and does not ip terms cover institu-
tions like the ~dian Law Institute which receive from the 
Government grants-in-aid !.O carry on some of its activities 
which are useful to the Society. However, if the Committee 
desires that a review should be laid along with the Annual 
Report and Audited AccoUllts, this requirement will also be 
complied wi~ ~ future while laying such reports on the Tabl~ 
of the Houses. '''. :, 

11. The Annual Accounts of the Institute duly audited by the 
Auditors were received by the Institute on 13th September, 
1984. The Director of ~ Institute late Shri S. N. Jain 
suddenly expired in a car accident on September 25, 1984 
and accordingly there was rome upavoidable delay in the 
preparation .of the Annual Report and the translation of the 
same in Hindi version. Annual Report and the Audited 
A~un!S duly translated in Hindi versi<\ll and stencils cut 
thereof were received by the ~titute on 13th March, 1985. 
These were laid before the Executive Council at its meeting 
held on 10th April, 1985 and before the Governing Council 
pn 2 May, 1985. :.-l 

Copies of the Report both in Hindi and English were received 
by this Department on 9th April, 1985 but the covering lettec 
did not indicate any reasons for delay in supplying the reports 
to this Department. The Institute were accordingly requested 
many times on the phone to furnish reasons for delay in 
supplying these and it was only Oil the 19th August. 1985 
that they informed us that the Institute does not have 
arrangements for preparing the reports and accounts in Hindi 
version. This was to be done from outside and this caused 
delay. __ -' 
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The Monsoon Sessiop of the Houses were scheduled to iast 
only up to the oDd of August, 1985 and it w~ accordingly 
not possible for this Department to lay these reports on the 
Table of the Houses during that Session. The reports were 
accordingly laid on the Table of both the Houses in the next 
Session along with the reasons for delay. 

Ill. The Jpstitute has informed that the Annual Report and its 
Audi~d Accounts for the period 1-7-1984 to 30-6-1985 are 
bein& translated into Hindi and they will be able to send the 
requisite number of copies thereof to this Department shortly. 
It is expected that these wiil be laid on the Table of the 
Houses during the coming Session of the Parliament." 

4.4. The Committee considered thc above matter at their sitting held 
on 12 September, 1986. 

4.5. The Committee note that the delay in submission of the Annual 
R~ort and Audited Accounts of Indian Law Institute for the period from 
(July, 1983 to 30 JUDe, 1984. occurred mainly ~t the stage of approval 
01 Annual Report and Audited Accounts by the Govemmg Council and 
obtaining delay statement from the Institute by the Ministry of Law and 
Justice. The Committee also note that the Ministry did not lay on the 
Table a 'Review' about the performance and activities of the Institute. 
De . Committee nole, however, with satisfadion that Annual Report and 
Aud'ded Accounts for the year 1984-85 were laid on the Table with a 
nominal delay of two months only. 

4.6. De Commi~e are surprised to note as to how the Miuistry of 
Law IUId Justice were not aware of the recommendajon of the Committee 
Oq!"apers Laid made in para 3.6 of their Second Report (Sixth Lok. 
s~biaa) emphasising the need for laying the 'Review' along with the reports 
and accOUD~ before Parliament. The said recommendation is reproduced 
below for the information and future compliance by the Ministry of Law. 
and Justice. 

"3.6. The Committee are of the view that laying of 'Review' along 
with the Annual Report of the organisation need not be con-
fined only to companies incorporated under the Companiesi 
Ad, 1956. Even in the case of autonomous bodies, Govem-' 
ment should examine the repor;s submilted by such bodies and 
prepare a 'Review' giving salient IJoinls of achievements, total 
expenditure incurred by the Government on the body, how 
far the autonomous body has achieved the objects for which 
it was set Up and what are the salient features of its fu1iiie 
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programme. Where the Report or the Audit Report lDe~aed . 
any serious irregularity or any other matter of imporfaDee 
which needed correctiYeadioa or further enquiry, it was ell:-
pected that Government made a mention iii the ReViewo'-the 
action being taken in that direction. However, where informa-
tion on all the aforesaid matters is already available in the 
report and Government have nothing to add thereto, Govern-
ment should, in accordance with the recommendation made by 
Committee in para 4.18 of their Second Report (Fifth Lo~ 
Sabha), lay on the Table along with report a statement saying 
that they are in agreement with the report and . hence no 
'Review' is being laid." 

4. 7. The CommiUee while noting with regret the sudden demise of 
tbe. D,iredor of the Institute in September, 1984 feel that had the oman 
next in conunand of the administration, taken up the matter in right 
earnest, the delay in the preparation and translation of the repon and 
acconats could. have been avoided. 1bis lapse had wiped out the com-
mendable work dOH by the Institute in compiling and getting the Accounts 
audited in a record time of less tIuur 2t months. 

4.8. The Committee would also like to point out in this oomaedio .. 
that the Ministry of Law and Justice who were aware that the 
Institute had no translation facilities of its own should have cOllIe 

. forward to lIelp tile Institute in the matter, as ultimately it is the MiIIi*Y 

. dO is responsible to ensure that the reports and accounts of the lIldian 
Law Institute are laid before Parliament by the stipulated tbne. 

4.9. TIle Conunittee, Dote with satisfaction that the Annual Report 
..... Audited AceOBDts of the Indian Law Institute for the period from 
l-7-1984 to 30-6.1985, have been laid on the Table of the House without 
any delay and hope that this trend would be mainblined in future. 

NEW DELHI: 
4 March, 1987 
13 Phalguna, 1908 (S) 

M. V. CHANDRASEKHARA MURTHY, 
Chairman, 

Committee on Papers Laid on the Table 
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APPENDIX , ( 

S14mrruuy of recommenJations/ observations contained in the Report 

S. Reference to para 
NQ. No. of the Report 

Summary of recommendations! 
obEeJ vations 

1 

2 

2 3 

1 ,9 The Committee regret to note that the Annual Re-

1.10 

port and Audited Accounts of the Jute Manufacturers 
Development Council, Calcutta for the year 1983-84 
were laid' on the Table of the House with the delay 
of 4 months and the Annual Report and the Audited, 
Accounts of the Council for the year 1984-85 which 
in terms of the recommendation of the Committee on 
papers laid on t he Table contained in pam 4.16 of 
their Second Report (Fifth Lok Sabha), should have 
been laid on the Table of the House by 31 December, 
1985, have not so far been laid. The delay in finalisa-
tion of the A"l1ual Report and Audited Accounts for 
the year 1983-84 was on account of delay in receipt 
of (i) performance reports from Indian Jute Industries 
Research Association (lJIRA) and Jure Technologi-
cal Research Laboratories (JIRL); and (ii) Audited 
Accounts of the Market Promotion Office at New 
York. The Committee feel that no concerted effort 
seem to have been made by the Council to collect the 
required documents from the three field offices and 
that they were allowed to take their own time to fur-
nish the said documents to them. 

The Committee trust that henceforth the Jute Manu-
facturers Development Council, Calcutta will make 
.. inccre efforts to collect the documents from their field 
offices and finalise the Annual Reports and Audited 
Accounts and send them to the Ministry for laying on 
the Table of the House within the prescribed time 
limit of nine months from the close of the accountinj! 
years. In order to achieve the desired result on this 
account. the Committee urge ,upon the Ministry of 
Textiles to draw up a time schedule for finalisation of 
reports and accounts at different stages and make' 

16 
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Some senior Officer responsible both in the Ministry 
and the Council to watch its adherance. 

The Committee note that the Annual Report and 
Audited Accounts of the National Jute Manufacturers 
Corporation limited for the year 1983-84 WC1'l:I laid 
on the Table of Lok Sabha with the d~lay of about 
4 months and these documents for the subsequent 
year 1984-85 were laid with the delay of 5 months. 
The Omunittee also note that the documents of tho 
Corporation for the year 1983-84 could not be laid 
on the, Table of the House in time as the finalisation 
of the accounts of the Corporation for earlier y~s 
i.e. 1980-81, 1981·82 and 1982-83 had been in 
arrears. The compilation of accounts for the year 
1983-84 could hence be started only after adoption of 
~ accounts for the year 1982-83 in June, 1984. The 
Committee further note that the d~ !ay in finalisation 
of accounts was also due to the initial problem of non-
availability of proper records and d:ita of some of the 
units. 

The Committee find that there has heeJl a delay on 
the part of the Government in the matter, yeue alkr 
year and the Ministry had not tried to identify the 
stages of delay or to take positive steps to rectify "the 
position. The Committee also gather the impression 
from the chain delay that the Ministry of Textiles had 
taken a very complacent attitude in the matter eli sub-
mitting these document'l on the Ta.ble of the House in 
time. Sending reminders to the Corporation without 
conclusive action was not sufficient. The Committee 
are constrained to observe that the Ministry had dealt 
with this matter in a very casual manner and had not 
guided the Corporation properly. 

The COUlmittee urge the Ministry of Textiles that 
they should, in consultation with the National Jute 
Manufacturers Corporati{'n limited draw up a time 
schedule for completing all the formalities like compil-
ing of accounts, their auditing, translation, printing, 
adoption of Annual Reports and Audited Accounts 
by the Corporation and laying the same on the Table 
of the House, within nine months of the close ~f the 

~---------------
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accounting year, as recOlllDJ8Dded by the Committee 
on Papers Laid OIl the Table in paragraph 4.16 of 
their SecOnd Report (Fifth Lok Sabba) Pft'Sented to 
Ink Sabha on 12 May, 1976. The Committee also 
recommend that the Ministry of Texti]es should keep 
a close watch on the finalisation of the d~nts as 
per time schedule and impress upon the Corporation to furnish those documents to them well in advance 
of the stipulated period for laying on the Table of the 
House. 

The Committee note that the Annual Report and 
Audited Accounts of the Small Industry Extension 
Training Institute, Hyderabad for the year 1983-84 
were laid on the Table of Lok Sabha with the delay 
of about 7 months and these documents for the year 
1984-85 were laid with the delay of more than 4 
months. The Committee find from the infonnation 
fumished bY the Ministry of Industry that the docu-
ments for the year 1983-84 coukt not be finalised and 
presented to the' House in time because of the changes 
in the composition of the Institute's Governing Coun-
cil and the Executive Council. Another factor that led 
to U1e delay was 'that tIle meeting of tbe General Body 
could not be held in time. The Committee feel that 
the reasons identified for the delay in laying the An-
nual RePorts. and Audited Accounts for 1983-84 
should have been looked into and remedial measures 
taken to ensure that the documents for the subsequent 
year 1984-85 was presented to Parliament without any 
delay. The Ministry had also failed to lay the delay 
statement before the House explaining the reasons for 
not laying the dOCuments within the stipulated time. 
TIle Committee regret to note that neither the Ministry 
nor the Institute were serious in adhering to the re-
commendations of the Committee on Papers Laid on 
the Table made in para 3.5 of their First Report 
(Fifth Lok Sabha) for presentation of these docu-
ments within 9 months of the close of the accounting 
year. 

The Committee trust that as promised to them by 
the representativeS of the Ministry of Industry, the 
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Ministry would be vigilent in the matter in future and 
ensure that all formaliti~ including the meeting of the 
General Body of the Institute are completed well in 
advance so that the Annual Reports, Audi~ Ac-
counts and the 'Review' could be laid on t~ Table 
of the House within nine months of the close of the 
accounting years. 

The Committee note that the delay in submission 
of the Annual- RglOft and Audited Accounts of Indian 
Law Institute for the period from I July, 1983 to 
30 June, 1984, occurr¢ mainly at the st.age of ap-
proval of Annual Report and Audited Accounts by 
the Governing Council and obtaining delay statement 
from the Institute by the Ministry of Law and Justice. 
The Committee also note that the Ministry did not 
lay on the Table a 'Review' about the performance 
and activities of the Institute. The Committee note, 
however, with satisfaction that Annual Report and 
Audited Accounts for the year 1984-85 were laid on 
the Table with a nominal delay of two months only. 

The Committee are surprised to note as to how 
the Ministry of Law and Justice were not aware of 
the recommendation of the Committee on Papers Laid 
mad~ in para 3.6 of their Second Report (Sixth Lot 
Sabha) emphasising the need for laying the 'Review' 
along with the reports and accounts before Parlia-
ment. The said recommendation is reproduced be-
low for the information and future compliance by 
the Ministry of Law and Justice. 

"3.6 The Committee are of the view that laying of 
'Review' along with the Annual Report of the organi-
Sation need not be confined only to companies incor-
porated under the Companies Act, 1956. Even in the 
case of autonomous bodies, Government 'lhould exa-
~ the rePorts submitted by such bodies and pre-
pare a 'Review' giving salient points of achievements, 
total ~xpenditure incurred by the Government on the 
body, how far the autonomous body h3s achieVed the 
objects for which it was set up and what are the salient 
features of its future programme. Where the H.eport 
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or the Audit Report mentioned any serious irregularity 
er any other matter of im.po~ which needed cor-
rective action or further enquiry, it was expected that 
GoveQUllent made a mention in the Review of the 
action being taken in that direction. However, where 
information on all the aforesaid matters is already 
available in the report and GoVCl'Dlllalt have nothing 
to add thereto, Govemme~t should, in accordance 
with the recommend~on made by the Committee ill 
pa~a 4.18 of their Second Report (Fifth Lot Sabha), 
lay on the Table along. with report a statement saying 
that they are in agreeJnalt with the report and hence 
no 'Review' is being laid." 

The Committee while noting with regret the sudden 
demise of the Director of the Institute in September, 
1984 feel that Ead the officers next in command of 
the administration, taken up the matter in right eam-
est, the delay in the preparation and translation of the 
report and accounts could have been avoided. This 
lapse had wiped out the commendable work done by 
the Institute in compiling and getting the Accounts 
audited ina record time of less than 2t months. 

The Committee would also like to point out in this 
connection that the Ministry of Law and Justice who 
were aware that the Institute had no translation fad-
liti~ of its own should have cOme forward to help 
the Institute in the matter, as ultimately it is the Min-. 
istry who is ~sponsible to ensure that the reports and 
accQunts of the Indian Law Institute are laid before 
Parliament by the stipula~ ~. 

The Committee, not with satisfaction that the An-
nual Report and Audited Accounts of the Indian 
l--aw Institute for the period from 1-7-1984 to 30-6-85 
have been laid on the Table of the HoU&e without any 
delay and hope that this trend would be maintained 
in future. 

------------------. - .... - ...... --_. -------------

MGIPF-t032 LSS/86-6·4-87-S3S. 


	0001
	0002
	0003
	0005
	0007
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028

